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     O  R  D  E  R 

 

12.07.2019 -  Mr. Aakash Singh, Advocate for the Appellant submits that 

Mr. Manish Dhir, learned counsel will appear on behalf of the Appellant in this 

appeal. 

 Learned counsel for the Respondent who has filed the reply is allowed to 

serve a copy of reply-affidavit on Mr. Aakash Singh in course of the day.  

Rejoinder, if any, may be filed by the Appellant within two weeks thereafter. 

 Post the case for ‘admission’ on 6th August, 2019. 
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